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 GENTRAL ADV {4 ISTRAT IVE TRIBNAL ..
" BANGP GAE BENCH - |

Second Floor,
Ceommercial Complex,
Indiranagar,
BANGALORE~ 50 038,

- Dated: 28SEP1994

APPLICATION NO: 824 of 1994.

APPLICANTS:.. Sri. K.Venkat araman,
v/s. o ~—-

RESPQ‘IDENTS:-The Local Audit Officer(Air Force),
Bangalore and three Others.

Te
1. Sri.K.Venkataraman,
S/o.N.Krishnamurthy, . L
No.8/10/2, D.A.D.Housing Complex, : ,
Udsoor, Bangalore-560 008.
2. Sri.G.Shanthappa, ~

Addl.Central Govt.Stng.Counsel,
High Court Bldg, Bang_alor e~1l.

Suhject :— Ieiwarding nf Gepins of the Order~ passed by the
Central Administrative Tribunal,Bangalare.

Please find encleseq herewith a copy of tha ORDER/
STAY ORDER/ INTER IM ORDER/ passed by thic Tribunal ip the above

mentioned application(s) on 13th September,1994. .
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Shri 3ustiqe P.K. Shyamsundar, Vice Chairman

CENTR@L ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH
ORIGINAL APPLICATION No.824/19§a
TUESDAY, THIS THE 13TH DAY OF SEPTEMBER, 1994
SHRI JUSTICE P.K. SHYAMSUNDAR +. VICE CHAIRMAN
- SHRI T.V. RAMANAN . MEMBER (A)
K. Venkataraman,
ARged about 54 years,
S/o. N. Krishnamurthy,
8/10/2, D.A.D. Housing Complex, . : :
Ulsoor, Bangalore - 560 008. .o Applicant
(In person)

Vs,

1. The Local Audit Officer (Air Force}) -
J.C. Nagar, Hebbal, Bangalore-560006,

2. The Coritroller of Defence Accounts (Rir Férce),
No.107, Rajpur Road, Dehradun (UP) 248 001,

3. The Controller General of Defence Accounts, -
No.V, West Block, ReKe Puram, New Delhi - 110 086.

4, The Union of India,
represented by Secretary to Govt, of India,
Pinistry of Defence, South Block,
New Delhi - 110 001. cee Respondents

(By Advocate Shri G. Shanthappa,
Central Govt. Addl.Stg. Counsel).

We have heard both sides and are gsurprised that there is
a litigation on a matter like admissibility of claim of Daily
allowance and mileage allo;ance for local journeys. Admittedly,
the situation is totally covered'by'ﬁ.ﬁ. No.19330/1/76-E-IV(B),
dated 80.01.1978, issued by the Ministry of Finance, Department of

Expenditure. We need only adumbrate in particular to paras 2(b)
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and 2(d). They ré“d as follouws: .
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"(b) calgulation of dally sllouwsnce,
Dai]y ellowange 'for fraction of a day

occurlng durlno ab=ence from heedquarters
(other than local journeys) will be calculated

as underg+ \
(a) For gbsence not| exceeding 6 hours. Nil
(b) for seeding 6 hours but
not i2 hours. 70% of the

‘ ncrmal ratss.

seeding 12 hours Full daily

allowance.
|

il Journeys, daily allowance will
{If 'the rates mentioned above."

ly‘allowance in case of local
|

ble if the temporary place of
o from the normal place of duty
1rrespect1ve of whetlher the journey is performed by
the Gouernﬁent servgnt from his residence cor from
duty.

!

%wence for a locezl journey shall

Dailyfallouancé in respect of local journeys
will be at|the rates| indicated in paras 2(b) above.
Journeys within the limits of an urban acolomeration
within uhigh a Goverpment servant's heaadquarters are
loceted will also be| treated as local journeys."

Both the aforesaid p%ras, inter-alia, provide tocether for payment

of daily allowasnce aud milezge| allowance in regard to travel to

temporary plsce of dﬂiy from dwe‘residence of the cencerned cfficer.
; |
The. aforesaid 0.M. having laid|down the r9qu1renents, the department
R ) [
S
appears to be scrupulbusly avomdlng paying heed to ths same. All
fl

that they need is to}?pply the rqlevant provision in the said C.M,
and pay to the appliéént admisgible daily allouance and mileage

|i€
allowance, if he has ‘hade the required journey.

| ‘e%ls that the said C.M. has not

besn replaced and théklearned $tamding Counsel for the Union of

2. ARpplicant i% parson 4

India also tells thatlthe C.M.

bl
replaced, struck doun!rr altere

referred to above has nét been

t in any manner. In cther words,

| |




the O.Me holds good even today.

applicant has to be requleted if the said C.M. is posing no problem
in understanding and implementation,
records that the daily allowance and mileage allowance to the

applicant had been paid upto the end of 1991.

the Govt. is refusing tp centinue

4

If that is so, the right of the

We also notice from the

It is only thereafter

the treatment meted out to him-

and there appesrs to be no plausible reason st all as to th it

should not have the authority subseguently,

this application.

to repay the smount if any, recov

will be a direction to the Govt, of India to rede the computation

Annexure-A2 is quashed.

Hence, it is we allow
We direct the respondznts
There

ered from the applicant.

of road mileage and D.A. in accordance with the U.M. of 1978

referred to suprae.

due be made thereafter to the applicant within a period of two

months from the date of receipt o

SA-

( T.Y. RAMANAN )
MEFBER (A)

Necessary computation to be done and payment

f a copy of this order. No costs.

cd-

(P.K.E HYANSUNDAR)
VICE CHAIRMAN
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